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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE AT PUNE . 

ORIGINAL APPLICATION NO. 97 OF 2023 (WZ) 

KAILAS CHIMA CHAKOR  ..   APPLICANT 
V/s 

STATE OF MAHARASHTRA 
AND OTHERS  

..     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.9 TO 11 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THESE RESPONDENTS MOST RESPECTFULLY SUBMIT 

THAT :- 

1. At the outset, it is submitted that, the present Original Application

framed and filed by the Applicant is not maintainable in the eyes of

law and it is liable to be dismissed at the threshold. the statements,

averments, submissions made on behalf of the Applicant, are

denied by this Respondent, as the same are not admitted. Nothing

in this  reply expressly admitted herein ought to be taken as

admitted by the Respondent No.5 or be deemed to have been

admitted by these Respondents for want of specific traverse.

2. The Applicant has not substantiated the substantial question related

to the environment, as enumerated in the Sec.2(m) of the National

Green Tribunal Act, 2010 (NGT). The present Application is thus,
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not maintainable under the provisions of Sec.14 r/w 15 of the NGT 

Act, 2010. The Respondent Nos. 9 to 11 are the owners of M/s 

Shivkrupa Stone Crusher. The said Stone Crusher has received 

‘Consent to Operate’ under the orange category from the 

Respondent No.8 herein on 16.10.2022. The said Consent is valid 

and subsisting till 31.12.2025 (Consent is annexed at Page 38 of 

the Original Application). 

3. It is further submitted that the Applicant herein has not challenged

the said consent before the appropriate Authority and in order to

overcome the bar of limitation has directly filed the present

Original Application. It is submitted that, it is a trite at law that if a

person is unable to do anything directly, is barred for doing the

same indirectly. On this count itself, the present Original

Application is liable to be dismissed.

4. The Respondent Nos. 9 to 11 submit that, they had acted obtaining

the requisite permission for installing the machinery of stone

crusher and till date, they have not received any warning notice,

show cause notice from the Respondent No.8 herein.  The

Applicant is related of the Respondent No.9 to 11 and in view of

the family dispute, has approached this Hon’ble Tribunal by filing

the present false Original Application.  Copies of the consents
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received from the nearby residential owners and the Gram 

Panchayat are annexed hereto and marked as ANNEXURE – R-1 

colly. 

5. These Respondents state that for the purpose of gravity, these

Respondents have not denied each and every allegation, statement

and contention of the Applicant which is ex-facia contrary to the

contention of these Respondents and its stand  in the present case

except to the extent that such allegation, statement or contention

necessitate, cogent, warrant or reply.

PARAWISE REPLY 

6. With respect to contents of Para No.1, the contents therein are

false and hence, denied by these Respondents. I Applicant is put to 

the strict proof to produce the relevant proofs as regards the 

contents of para no.1. 

7. With respect to contents of Para No.2, the contents therein  are true

and correct.

8. With respect to contents of Para No.3 and 4, the same is a matter of

record and the Respondent No.8 will be appropriate Authority to

comment on the same.

9. With respect to contents of Para No.5, 6, are denied by these

Respondents. Beside the present Applicant, there is no  other
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resident in the said village making any allegations or filing 

complaints against the present Respondents, and that in the present 

Applicant with a view to harass the present Respondents herein has 

preferred Original Application. 

10. With respect to contents of Para No.7, it is submitted that, the

contents therein are false and incorrect and that these Respondents

are producing herewith before this Hon’ble Tribunal the necessary

permissions granted by the Gram Panchayat and also the Consents

of the residents, who are residing nearby the Stone Crusher Unit.

11. With respect to contents of Para No.8, it is submitted that, the

Respondent No.3 has already granted the Consent to Operate to

these Respondents and the same has not been challenged by the

Applicant and hence, the Applicant by way of present Original

Application cannot seek quashing of the said permission without

preferring the Appeal before the appropriate Authority. In view of

the submissions and averments made herein above, the present

Original Application is required to be dismissed with costs.

PUNE 
DATE 19 /03 /2024 

ADVOCATE FOR RESPONDENT NO. 9 to 11 

115



116



117



ANNEXURE-R-1
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DATE: 18/08/2023 

CONSENT LETTER 

I, Mr. Balasaheb Nivrutti Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

Yours faithfully 

Sd/- 
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DATE: 18/08/2023 
 

 
CONSENT LETTER 

 
I, Mr. Shantaram Vitthal Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

      Yours faithfully 

       Sd/- 
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DATE: 18/08/2023 

CONSENT LETTER 

I, Mr. Digambar Damu Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

Yours faithfully 

Sd/- 
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DATE: 18/08/2023 
 

 
CONSENT LETTER 

 
I, Mr. Baban Shivrtam Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

      Yours faithfully 

       Sd/- 
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DATE: 18/08/2023 
 

 
CONSENT LETTER 

 
I, Mr. Kacharu Nivrutti Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

      Yours faithfully 

       Sd/- 
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DATE: 18/08/2023 
 

 
CONSENT LETTER 

 
I, Mr. Mahesh Mhatarba Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

      Yours faithfully 

       Sd/- 
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DATE: 18/08/2023 
 

 
CONSENT LETTER 

 
I, Mr. Sharad Mhatarba Chakor, a resident of 

village Pimple, Tal.Sangamaner Dist.Ahmednagar, 

without coming under the pressure of anyone, hereby 

give this Consent Letter on my own accord that M/s 

Shivkrupa Stone Crusher business is running in land 

Gat No.522. The said business is very far away from 

my house and there is no nuisance/trouble for my 

family members and me. My family members and I 

have no objection to continue the said business; we 

agree to continue the said business. 

      Yours faithfully 

       Sd/- 
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Est.: Date 09/07/1962 
 

OFFICE OF GRAM PANCHAYAT, PIMPLE 

TAL. SANGAMNER, DIST. AHMEDNAGAR 

O.No.          Date: 15/09/2023 

 
It is certified by Sarpanch/Gram Sevak Gram 

Panchayat Pimpale that the entries of the names of 

the following persons is not found in the Gram 

Panchayat Record as per the Namuna 8A. 

1) Kailas Chimaji Chakor 2) Gajanan Waliba 

Chakor 3) Sopan Bhiwa Chakor 4) Balu Nivritti 

Chakor, 5) Karbhari Rabhaji Chakor 6) 

Dashrath Dhondiba Chakor 7) Sharad 

Mhatarba Chakor 8) Maruti Ravaba Chakor 9) 

Bhaupatil Valiba Chakor. 

This information is being provided as per Gram 

Panchayat records. 

      Sd/- 
Gram Panchayat Pimple 

Tal.Sangamner Dist. Ahmednagar 
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APPLICATION 

  
09/10/2020 

To,  
 The Sub-Divisional Officer, 
 Sangamner, Tal. Sangamner, 
 Dist. Ahmednagar. 
 

Sub.: Regarding sanction of temporary 
quarry  permit at land Gat No.522, 
situated at village Pimple, Tal. 
Sangamner, Dist. Ahmednagar. 

 
 Applicant:  Dnyaneshwar Haribhau Chakor. 
    R/o : village Pimple, Tal.Sangamner, 
    Dist. Ahmednagar. 
 
Sir, 
 With reference to the cited subject, I hereby 

humbly applied that, I have to mine stone production 

from my land Gat No.522. Therefore, it is humbly 

requested to issue me temporary quarry  permit.   

Thanking you, 
      Yours faithfully, 
       Sd/- 

Dnyaneshwar Haribhau Chakor 
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Office of Sub-Divisional 
officer, Sub-division, 
Sangamner, 
ONo.Ka.Vi/REV/1279/2020  

   Sangamner 
   Date: 09/10/2020 

  

To, 

 The Circle Officer, 
 Talegaon. 
 
 2/- In this matter, as stated herein above, 

conduct a detailed inquiry by making spot visit and 

submit a Report immediately with your self-

explanatory opinion pursuant to the Point Nos.1 to 

12 accompanied herewith. 

 
      Sd/- 
    Sub-Divisional officer,  
        Sub-division, Sangamner 
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Date: 16/11/2018 
 

OFFICE OF COLLECTOR, AHMEDNAGAR 

MINING BRANCH 
E-mail.: ahmngdmo@gmail.com Ph.No.0241 2344002 

 
 

Sub.: Eligibility requirements for grant of quarry    
permit for the mining of minor minerals. 
 
To, 
The Collector, 
(Mining Branch) 
Pune. 
 
 
Sr. 

No. 

Particulars Compliance 

1.  Full name of the 

Applicant/quarry 

owner 

M/s. Roadway Solutions 

India Pvt ltd  

2.  Address:  Village, 

Taluka, District. 

At Post Pimple 

3.  Gat/Survey Number of 

the mining plots are 

demanded 

Gat No.522 

4.  Type of land – 

Occupancy Class-

1,Occupancy Class-20, 

Occupancy Class-1 
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Lease  

5.  Area of the mining 

plots are demanded 

(H.R) 

0 Hectare 20 Ares 

6.  Is the site an existing 

mine or/ new? 

Information about this. 

site is an existing mine 

7.  If the mine exists, the 

depth of the mine from 

the surface is more 

than 6 meters or how? 

Not more than 06 Mtrs. 

8.  Number of trees 

around mine and 

approximate distance 

from center. 

Approximately 251 small 

trees are planted. Distance 

302 feet. 

9.  Is said place is 

included in the 

reserved area. 

Reservation in 

Regional Development 

Plan 

 

Not included in the 

reservation area. 

10.  Which minor minerals 

exist in the mine site? 

a) Main minerals 

Stone, Murum 
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(approx. quantity) 
b) Secondary minerals 

(approx. quantity) 
11.  Whether said mine site 

is within 50 m from 

public roads, 

buildings, temples, 

rivers, drains, 

reservoirs, burial 

grounds, railway lines 

etc or how? 

More than 50 M. 

12.  Is the said Site within 

the safety zone of any 

bridge or canal or 

how? or distance of the 

site in meter. 

No 

13.  Is the site adjacent to 

archaeologically 

important natural or 

man-made sites or 

how? 

Distance (m.) if any 

No 

14.  Location of availability 

of water required for 

the project from the 

Stream at 1 KM 

142



said site. Distance 

(m/km) 

15.  Is it possible to 

implement waste water 

disposal/ treatment 

etc. in the said 

premises? 

Yes 

16.  Distance of the said 

site from prominent 

District Roads/other 

district Roads/State 

Highway/National 

Highway 

2 KM 

17.  Is the said site 

adjacent on a flat 

land/mountain/hill? 

On a flat land 

18.  Is the site included in 

Sanctuary/Ecologically 

Sensitive Area/ 

National Park/Western 

Ghats Biodiversity 

Area /PESA, etc. or 

how? 

No 

19.  Digging/excavation 1000 Brass approx. 
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done so far from the 

said site. (quantity) 

20.  Distance of the said 

site from village/ 

habitation. 

(m/km) 

1 KM 

21.  Distance of the said 

place from Schools/ 

Colleges/Hospitals 

religious places etc. 

1.5 KM 

 

Sd/- 
Signature of the Landowner 
 
  Sd/- 
  Gav Kamgar Talathi Pimple 
 
   Sd/- 
   Circle Officer, Talegaon. 
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The Circle Officer, 
     Talegaon. 

    Date: 10/10/2020 
 To, 

The Sub-Divisional officer,  
Sub-division, Sangamner. 
 
Sub.: Regarding sanction of temporary 

quarry  permit at land Gat No.522, 
situated at village Pimple. 

 
 Ref.:   Your letter No.REV/1279/2020 dated 
   9.10.2020 
Sir, 
 
 With reference to the cited subject, it is 

submitted that, your letter has been received to this 

office. Pursuant to the said letter, self-inspection was 

carried out by conducting physical inspection at Gat 

No.522 at Pimple. Upon considering the actual 

situation, according to the given 1 to 21 points, we are 

submitting the information along with it. As per the 

above list, it is our humble opinion that there is no 

objection to grant the mining lease to the concerned 

applicant at Gat no.522. 

       
Sd/- 

    Circle Officer, Talegaon 
             Tal. Sangamner 
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OFFICE OF EXECUTIVE ENGINEER, 

NATIONAL HIGHWAY DEPARTMENT 

PWD Green Building, Untwadi Road, Nashik-422 002 

Phone No.02453 2573270 E-mail. eenhnashik@gmail.com 

O.No.NHD/3651/2022       Date: 07/06/2022 

 
To, 

Mr.Gyaneshwar Hirbhau Chakor 
R/o : Pimpale Tal. Sangamaner 
District Ahmednagar. 

 
Subject: In respect of receipt of Certificate of 

Distance and No Objection 

Certificate. (Shiva Kripa Stone 

Crusher) Gat No.522  at village 

Pimple Taluka, Sangamaner Dist. 

Ahmadnagar. 

 
References – 
 
1. Your application dated 05/02/2022. 

 
2. Report of Sub-Divisional Engineer, National 

Highway Sub-Division, Sangamner letter 
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bearing No.MHSD/Sangamaner/Admn/109/ 

2022 dated 25/05/2022 

The above subject proposal has been received 

vide reference letter No.2. An application is filed for 

the issuance of Certificate in respect of the distance 

of the subject area from Nandur-Shingote- National 

Highway No.160 D to Land Gat No.522 of Village 

Pimple, Tal. Sanganmer.  

The distance of Shivkrupa Stone Crusher of 

Land Gat No.522 of village Pimple, Tal. Sangamner, 

District Ahmednagar to Nandur Shingote-Kolhar 

National Highway No.160D Sa.No.09/600 is of 

1300.00 M. 

This is for your information and appropriate action. 

Sd/- 
Executive Engineer (Jr) 
National Highway Division. 
Nashik. 

Copy Forwarded for information to the Sub-Divisional 
Engineer, National Highway Sub-Division, 
Sangamner. 
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Z.P. PUBLIC WORKS SUB-DEPT.  

PANCHAYAT SAMITI, SANGAMNER 

 Tal. Sangamner, Dist. Ahmednagar 
Phone No.02425 220222  

E-mail.sangamzppwsd2014@gmail.com 

C E R T I F I C A T E 

This is to certify that Mr. Dnyaneshwar 

Haribhau Chakor R/o: Pimple Tal. Sangamner has a 

Stone Crusher business in the name of ‘Shivkripa 

Stone Crusher’ in land Gat No.522, and the said 

Shivkripa Stone Crusher is located on an unplanned 

rural road within the limit of Gram Panchayat 

Pimple. Therefore, the said Certificate has been 

issued pursuant to the application of Mr. 

Dnyaneshwar Haribhau Chakor R/o: Pimple Tal. 

Sangamaner dated 31/12/2021. 

Z.P. PUBLIC WORKS 
SUB.DEPT.  
SANGAMNER 
O.No.Bandh/Chitra/04/ 
2022, Dt. 03.01.2022 

Sd/- 

Deputy Engineer 
Z.P. PUBLIC WORKS 
SUB.DEPT.  
SANGAMNER 
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